FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
APL APOLLO MART LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Person APL Apollo Mart Limited
Date of Incorporation of Corporate Person 07.12.2021

3. | Authority under which corporate person is Ministry of Corporate Affairs — ROC -Delhi I
incorporated/ registered

4. | Corporate Identity Number / Limited U52590DL2021PLC390908
Liabilit Identitv: Nupal e
Person

5. | Address of the registered office and principal | H. no. 37, Ground Floor Hargovind Enclave, East
office (if any) of corporate person Delhi, Delhi, Delhi,India, 110092

6. | Liquidation Commencement Date of 30" May, 2026
Corporate Person

7. | Name, Address, Email Address, Telephone Mr. Amit Gupta

Number and the registration number of the
Liquidator

Add: C-17, Vinay Nagar, Krishna Nagar,
Lucknow, Uttar Pradesh - 226023

Email Id : amitguptacs@gmail.com

Contact No: 7905798954
Reg No: IBBI/IPA-002/IP-N00021/2016-2017/10048

29" June, 2026,
Email ID for correspondence: amitguptacs@gmail.com

8. | Last date for submission of claims and email
id for correspondence

Notice is hereby given that the APL Apollo Mart Limited has commenced voluntary liquidation on 30" May,
2026.

The stakeholders of APL Apollo Mart Limited are hereby called upon to submit a proof of their claims, on or
before 29th June, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Mr. Amit Gupta

Liquidator

APL Apollo Mart Limited
IBBI/TPA-002/TP-N00021/2016-2017/10048

Date: 03" June, 2026
Place: New Delhi
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FORM A
) PUBLIC,ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India {Voluntary Liquidation
Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
APL APOLLO MART LIMITED

RELEVANT PARTICULARS

WEDNESDAY, JUNE 3, 2026

Section 29 of the Act. The copy of the demand notice(s) is available with the
they so desire, collect the same from the undersigned.  ~

Sdl- (Authorized Officer)
For UGRD Capital Limited, authorised.officer@ugrocapital.com

teconstruction Company (India) Ltd. (Arcil)
Lcting in its capacity-as Trustee of various Arcil Trusts
uby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028

Place: New Delhi
Date: 03rd June, 2026

APL Apollo Mart Limited
IBBUIPA-002/IP-N00021/2016-2017/100438

; Form No. INC-26 :
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]

Adv_ertisement to be published in the newspaper for change o
registered office of the company from the state of Delhi to the
state of Karnataka

Before the Central Government
Delhi Region

In the matter of sub-section (4) of Section 13 of Companies Act, 2013
gn__cli ciaggﬁa),q;;mbzruie (6)oi fule 30.0f the Companies (Inearporation)
ules, ; :

AND

In the matter of Fiuence Bess India Private Limited having i:'s registered
office at Level-5, Caddie Commercial Tower Aeracity, |Gl Airport, New
Delhi, Delhi, India, 110037, Petitioner :

Natice is hereby given to the General Public that the company proposes
to make application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation -of alteration of the
Memorandum of Association of the Company for shifting of registered
office of the company in terms of the special resolution passed at the
exira ordinary general meeting held on 07th February 2025 to enable
the company to change its Registered Office from "State of Delhi” to
“State of Karnataka”. e :

Any person whose interest is likely to be affected by the proposed
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Nil

Enéumbrances!bues known to
ARCIL :

BidIncrementamount:

; rs before Auction As mentioned inthe BID document

.25-018 PayalileatPar

. 5-018, Trust Account No: 57500001745590, HDFC Bank Limited, Branch: Kamia Mill
. IFSC Cod :

memm

|
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